
(Laxman choudhury @ Lakshman choudhury-vs-state of Assam

Misc (Crl) Bail Case No 381o? 2022

(present: N. Goswami, Addl. Sessions Judge (Frc), sonitpur, Tezpur.)

ORDER
18-08-2022

This is a petition filed u/s 439 of CrPC with prayer for an

order to release accused Laxman Choudhury @ Lakshman

Choudhury on bail in connection with Tezpur PS Case No.70812022

uls306134 of IPC.

The called for case diary has been received.

I have heard the learned counsel for the accused and also

the learned Addl PP for the State'

The facts of the case, in brief, are that on 16-06-2022 an

ejahar was lodged by one Pankaj Sahani at Mahabhoirab Out Post

under Tezpur Police station stating therein that on 10-02-2022 the

accused Laxman Choudhury @ Lakshman Choudhury married his

sister Chanda Sahani. Since after their marriage, accused Laxman

Choudhury @ Lakshman Choudhury and his sister-in-law Usha Devi

started torturing the informant's sister both mentally and physically.

As a result thereof Chanda Sahani attempted to commit suicide on

ZB-04-ZOZ2 by consuming some tablets. She was brought by the

informant and admitted at Mission Hospital, Tezpur. After released

from the hospital, the informant's sister came to stay with the

informant. On L4-06-2022 her husband Laxman Choudhury @

Lakshman chOudhury took her to his own house. she was

accompanied by her younger sister Khusbu Sahani. On 16-06-2022

ataboutt2.3opm,theyoungersisteroftheinformantKhusbu
Sahani informed her brother that her sister Chanda Sahani was not

feeling well. The informant went to the house of the accused and

found that his sister Chanda Sahani was lying dead in her bed. The

informant came to know that in the morning Laxman Choudhury @

,1\ Lakshman chOUdhury and Usha Devi were scolding the victim girl' At

/P --/\--'-



the time of her death she was pregnant for three months. Based on
that ejahar, Tezpur pS case No.70Bl2022 was registered u ls 306134
of IPC. The accused was arrested on 17-06-2022 and since then he

has been in jail.

The case diary reveals that there is sufficient incriminating

material against the accused and the investigation is at a crucial

stage. Releasing the accused at this stage is likely to hamper the
investigation. As such, the bail petition is rejected.

Return the case diary in sealed cover.

With this order, this Misc case is disposed of.
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